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GOVERNMENT OF INDIA

DEPARTMENT OF REVENUE
DIRECTORATEOFINCOME-TAX(RECOVERY)

6~ Floor, Mayur Shawan, Connaught Circus, New Delhi-l 10001

Ph. No. 23414395, Fax No. 23412749 & 23417681
Email: addldlt.no.ll:incometaJdn dla.cov.1n

F.No.l (153)/DIT(R)l1. T. Demand Cate.1201 5-~ y
\.., c

To

All the Pro CCslT/CcslT & OgslT

Sir,

Dated:15.02.2016

Sub:- Guidelines on the procedure to be followed for seeking information
from Financial Intelligence Unit-India (FIU-IND) and confidentiality to
be maintained in handling such informati on-reg. -

Kindly refer to the above mentioned subject.

As you are aware, FIU-IND is an intelligence organization under Ministry of

Finance and provides information to designated agencies as per the established

protocol of sharing of information. Information is provided by FIU-IND under section 66

of the Prevention of Money Laundering Act, 2002.

2. It has been informed by the FIU-IND that it is in receipt of numerous letters and

notices under section 133(6), of Income Tax Act from various field units of CBDT calling

for information regarding bank accounts, assets etc. of the assessees which are

required for recovering tax arrears.

3. Financial Intelligence Unit-India (FIU-IND) is the designated authority under

Prevention of Money laundering Act, 2002 (PMLA) to receive information from different

reporting entities. Accordingly, it has a database of. inter alia, bank accounts and

transactions therein, transaction in securities, insurance premium paid on policies etc.

4. FIU-IND shares information spontaneously and on request basis with, inter alia,

CBDT under Section 66 of PMLA. Also, Central Board of Direct Taxes (CBDD and FIU-
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IND have executed Memorandum of Understanding (MOU) for exchange of information.

On the basis of these. Income Tax Authorities under CBDT can seek infonnation from

FIU-IND for both domestic bank accounts etc as well as those from fore ign countries.

Such infonnation may be extremely useful for recovery from bank accounts hitherto

unknown to Income Tax Authorit ies or bring ing to tax the transactions that might have

been done through undisclosed bank account(s).

5. It is seen that while sending requests to obtain information from FIU-IND a simp le

letter by the AOfTRO/CIT is sent to this office without fi lling in & signing the Annexure ­

I & II prescribed as per CBDT letter dated 29.09.2011 . The copy of letter of CBDT dated

29.09.2011 is enclosed herewith vide which the procedure for seekinq infonnation from

FIU-IND has been prescribed . The field authorities may be directed to go through this

letter and Annexure I & It which are to be filled in and signed by the concerned Pr. CIT.

6. It is reiterated that requests to FIU-IND may be made only through this

Directorate as the FIU-IND will not entertain direct requests from the Field

Authorities/Officers .

7. It may be noted by all Income Tax Authorrties in field formation that infonnation

received from FIU- IND is confidential and utmost confidentiality must be maintained in

handling and with respect to custody of such infonnation. It should be protected from

unauthorized use and proliferation. The infonnation received from FIU-IND, domestic as

well as fore ign, needs to be treated as intelligence and the same be further developed

by the department's own investigation. Accordingly, FIU-IND will not be mentioned as

the source of information in any place or occasion or document like assessment

order/correspondence etc. except when requ ired by a competent court of law.

8. This is issued with the prior approval of the Competent Authority.

Yours faithfully

Encl .: As above.

(Y duvir Singh)
Joint DIT(Recovery)
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F.No. 404/02/20 II·ITCC
Government oflndi.
Ministry of Financc

Department of Revenue
Central \3o~ of DirectTax..

•••••••

" : .:;\
. . ..

" . :~

New Delhi, the 2~'h Seplember, 2011,

I..

.\1' t.'hll.:f Commissioners of Income Tax,

.\ 11 Duvctors (JeneraI of Income Tex.

"f \ l.h.':uu

SlIbj<el: Recovery of outstanding tax due. classified under the
(at~~lIric# "Assessee uet traceable" and "No uut,/lnRdequRlt! assel.! ror recovery"-
n 'J:unling. .

Subsl.Ullia! Direct TUJI,. Demand Is oiiistan.ding against the assessees who are currently not
11 ;I\'l'"I, I\" or 111 whose case as per' the information BVlila~le with the Income Tax Depo..r1mtnt.
·.,I." lll:lll' m;:sl'ls to make recovery arc not available . The Board has reviewed such demands and
11, 1' ~k\' l \kd uuu Ii.)l{owing procedure should be adopted for handli~g such outstanding demand:

\i) In lInJcr to ensure the correctness of the demand as well as its classification, the
jurisdictional CsIT ' should ensure that the basic verification with respect 10

,k p:1I1111t:.I1 I:l1dntn bases ava ilable with the field formations (such as PA14 database,
IT~ ..·11,' I, is carried out..

uu In addition to normal recovery measures information available on internet and in
Vllbli" domain, Registrar of Companies etc, should be explored to get clues on the
pres..'1l1 whereabouts of the assessee/assets,

1111 1 I'h\l~ as S I~ tJ one, the arrear demands classified undc!Jhe above mentioned categories
.;,\. IV h~ vcril1cd/certiti ed as (l(r check list Bt Annexure·l by t~e jurisdictional CsIT.

I" I 11" Csll' are required to get fresh enquiries conducted every six months specifically
III thusc arcus or sources which may be useful to supplant the existing information for

...-1"c:\ for tracing the assessetlassels.
\' I The next step would be to utilize the database available with Directorate orSystems

IX. Di rectorate of luvestigation, For this purpose, the CCslTlDsGIT concerned should
~"l ill touch with the Directorate of Income Tax (Systems), for gelling furth er clues
ab..IUl lh~ 1I00cci\bilily uf the assessee orits assets. Directorate of Systems would create
:1 11\1\1;\1 point to receive such requests from field formations for data mining and for. .



,
nlll\'l'yillg results to them. Simultaneously, 360 degree profile of the assessee (to tJN
,'''<111 possibtej . can be built by using ITOMS data available with
I>GIT(lnv)/DlT(Inv) of the areaconcerned.

I' i I 1l1:< 1"1 L!.! NO .01' ~a"':tme.~':"~!.R.~~nue. is reg~larlY collecting information fro~,
\';Iri\,us authorities such as Banks, Flnancial Instjtutions etc. Once the demand .IS
l'lassilil'd under the caregoriesvassessees not traceable" and "No assets/inadequate'
ass~IS rurrecovcry", the fnformation should beseniby'1Ii'e CCITsiDsOlTconceme<l.
III the Directorate of Income Tax (Recovery) in the prescribed proforma (Annexur~-

II). II~he Directorate of Recovery would thereafter forward the data to'FlU-IND for
~Ill!- Ih"," Jaln bose available with them and the result of such matching shall be

uunsuuued bock by DIT (R) to the CCs!TlDsGIT concerned.

-_............_-..;.~,---

./~. . Re)lo,.till~: (Special Ceil)-
,\ spccial cell 10 exclusively deal with matters relating the recovery of arrears classified .

.1;" ", \:i:il':i:il.:\.' nul uuceable" nnd "No assets/inadequate assets for recovery" has been 'created in
111\" I }in:d\lI'OlI~ ol' Recovery" I

Yuu .uv Il'qUt:SICd toscud Dossier reports in all cases where outstanding demand is Rs. I
.. lI'IV .md ubvvv with the demand classified as "Assessee not traceable" or "No assets/inadequate
;1,\;-'\'1;-. tor recovery". to the Special Cell on a quarterly basis along with the verified checklist ns
lll..:llIilllll"d illl';.II"il I(iii). For the quarter ending 3",,0.09.2011 the dossiers should reach the Special

1',·11 b\ thv 30.10.2011 and thereafter such dossiers/check list should be sent within a period of
I.':' l!~,~:" Irom the cud of the quarter.' Besides other functions, this cell shall function as a nodal
1~lr \lhl:lining intornuuion from FIN-IND or any other source/agency/database and transmitting
111,11 III the lidd lcrnuuious 011 n quarterly basis. Accordingly, Proforma (Annexure-H) 'for

~~·J.:klllg illfunl1;'l~itJn Ii·~.~~~~~ ..should also bf'~ sent a ?};~ ':'ith.th~~:eis1--"-'-- =: :
I'ufting UIJ (he names of Tax defaulters- in Public domain:

Ihe Iluard hns decided that the names of tax defaulters for the arrear demands classified a:
\:'-:~':':-;""I.' not traceable" and "No assets/inadequate assets ,for recovery" should be put in publu

,llllI1aln ill :t phased manner,

111 1111,' 1i'0§",)hast'~he. namcs ,of thc ~sse~sees ~ith arrc?rs of Rs, 10 crOfes and above (a,~ O\f'\

.31 Ia,ll) \~H-I ,1" <ol\sld~rcd lor plltllllg m public domatlJ,;lThe Comrnittee constituted by tllG
--'
, '7' I .111



11" ,11,1 Ulldl.'l' Ilh.' Chairmanship of DGIT·(Admn.) hes already obtained infonnation forsuch cases ,
II " ,., llw Directorate or Systems as well as FIU-rND and the information has been sent to the
, , ' ,Ir'Us(;rr lUI ':tking actions for recovery. The CCslT/DsOlT concerned are immediately

"'1111 1"\ ,,1 hI .

Hi ti ':l verification done from 'lTDMS for demands of Rs. 10 crores and above as on
n . 12.2U1U which arc classified as "Assessee not traceable" and "No
il:i::l'lslinudcquate assets for recovery", This exercise should be completed by

15.10.2011 .
\ 11 1 hsuL' Show Cause Notices to the assessees figuring in the category UNo

/\:SSds/ IlHld¢(lllille assets for recovery", asking them as to why their names should not
Iw publIshed and after considering their replies recommend cases fi t for publication.. ..
n il S exercise should be completed by 30.10.2011. .

\ 11 11 '11,t: pnrliculnrs of recommended ceses arc required to be forwarded to the Directorate
" I' R.oov<ry in the prescribed proforma signed liy the CslT e';;;cemed andlhe
II"ds.rt:lk i ,,~ signed by the CCslTlDsOIT Annexare-Hl). Along with this, the
;;;r""'1:Ilio" wl;ch \~~ujd e published has to . provided in the proforma
(Auuexu r••IV) by the CsIT. This exercise should be compleled by 15.11.2011

ll \ } TIll.," SJNci;'11 Cell would compile the list of recoromen ed cases for necessary
approvnls before publica tion.

,'I The pnrticulars of defaulters will be placed in aseparate area 10 be created on the

\lnkiil l website.

In the second phase. cases of arrears of Rs. I crore and less' than Rs. lO crete as on
; I II:L2tl (I, 11l;IY be considered for publishing as per the procedure ment ioned above and the

""I"i,i'e ,"I""":llion in AlIlItlUI'e III .lId IV should be sent to D1T(R)~y 31.01.2012J

( 1\\'1\';II1t'l". \his' ~:'(,erc ise of pUll ing lip names of cases orArrear ~orRS:' I crore ami above
111 public dum:lin shall be e quarterly exercise as per the following calendar:

l " I; ;; l1I"l i;;;;-;;~;;;ch D1T(R) in Annexure III and IV for the \)y 15'" April
. ' 11I·II"1\' C \' lId lll g. M;'\rI.:h.

. IlIlunU,lt lllll Ii,) reach orr (It) in Annexure III and IV. fo r the By l SIll July
: _1\l,Il h:1' \·1l\!l 1Ic:. J\Il\C ,

1IlIlt Ii 'I;';;;;~I':~n~l~u~'·~\.'~~,c~· I~\rDiir'iT'~("Ri')\AA.n:;;n:e ·;Xl;;,,;:e:-liilil :.:ndA1\Vv~;:;o:r-;l;:h:-:eq::-u::.::rt~e::r+'B:;-y-;I-;S~O;::-et:-o"'b-e-r----

\·n,.lil!L~·ph:m~r .

In hIlIU:lli, tU 10 reuch Drr (R) Annexure til and IV for the quarter By ISU'-Januory
, \·I1, I ~Il.!; Uc-=~~.:\l:::,,::· r:-. L _



I, SUJ:Kl':Hiuns tu prevent aceumuletlen-of Arrur DemaDds

"

III \ lhl~'r III prevent accumulation of arrear demands in these categories. following actions are
,u'; ::...:s\\'\ I"

III Ensure thut provisions"of provlslonel attachment are used more frequently by the
ussessing offi ce rs.

,,, ) Th,' dcurils of current assets including debtors should be placed On record before
!l,lSsillg uf assessment order.

II II I nil.' Olppd lale orde rs in hig~l demand appeal cases should be passed on priority.
ll \ I -Ihe Runge heads are required to ensure that .the assessment orders are not passed "in 8

hun).. tuukiug unjustified ndditions raising in fructuous demand , Ex-party orders
when: notices are issued aJ the fag end of availabte period to make assessment, and

assessee could nol even be locatedlconllieled. should be strongly d iscouraged. .

YOllIS fI •th ully

1.fJ/..!f• .1iA~I~ III
(Deepal< Garg)

Director aTeC)
Tel No. 2J0929l9\



ANNEXURE~

CHECKLIST FOR PRELIMINARY VERIFICATION By CslT

1 CCIT/OGIT

2 CIT

3 NAME

4 PAN

5 CATEGORY (1m)

6 AMOUNT (Rs.)

7 ASSESSMENT YEAR (S)

8 Factual Check list: YIN

i) PANenquiryshowedjurisdiction of the taxpayer with the AO and not
some other officer.

ii) The Range head did not find any Individual Transaction Statement
(ITS-populated fromAJRlCIBlTOS etc. databases) for the taxpayer
or enouiries made based on ITS information met with a dead end

iii) Internetsearchmade to get clues on the presentwhereabouts of the
taxpayer and either no clues were available or further enquiries from
the clues so obtained did not resutt in locatino the taxeaver

iv} Enquires made from banks where the taxpayer's last known bank
aceaunts were maintained or his othercreditors did not yieid any
result.

v) Enquiries madewith local PoIicelMunicipal Authorities did not yield
anv resuit reoardino the whereabouts of the taxoaver or his assets.

vi} This being a company case, verification was done from the Registrar
of Companies and MCA 21 , which did not result in tracing the
eamoanv or findino assets. .

Vii) This being a company case, enquiries did not indicate that there had
beenanymeraer/demeraer/ amaloamation.

viii) Assets as per record on the date of creation of the demand were
identified and enquiries made ruied out alienation of these assets to
evadepayment of tax inviting action uls 281 or for prosecution in
terms of sub-section 2 of section 276C.

g Calendar Check list

Lastdate of enquiry for areas listed in factual check list which can
have uodated information is less than6 months.

Piace:
Date:

(Commissioner of Income Tax)
(Signature with stamp)



ANNEXURE-II

PROFORMA IN CASE OF DOSSIER OF MORE THA!i RS, 1 CRORE WHERE
'ASSESSEE NOT TRACEABLE' (CATEGORY·II OR 'ASSESSEE WITH
NonNADEguATE ASSETS' (CATEGORY-III

(QUARTER ENDING - 30th JUNE/30th SEPT/31 th DEC/31 " MARCH)

1 CCITIDGIT

2 CIT

3 CATEGORY (1111)

4 AMOUNT (RS.)

5 ASSESSMENT YEAR (S)

6 NAME

7 PAN

8 FATHER'S NAME

9 DATE OF BIRTH

10 ADDRESS

11 TELEPHONE / MOBILE

NO.

12 PASSPORT NO.

(if available)

(Comm issioner of Income Tax)
(Signature With stamp)

Place:

Date:



Annexure-III

PROFORMA FOR INFORMATION TO BE PUBUSHED AND UNDERTAKING By
THE CCITIDGIT IN CASE OF DOSSIER OF MORE THAN RS. 10 CRORE WHERE
'ASSESSEE NOT TRACEABLE' (CATEGORY-I) OR 'ASSESSEE WITH NOI
INADEqUATE ASSETS' (CATEGORY-Ill

1 CCITIDGIT

2 CIT

3 NAME OF THE INDIVIDUAUFIRMI
COY.lAOP

4 PAN OF THE ASSESSEE

5 DATE OF BIRTHI DATE OF
INCORPORATION

6 FATHER'S NAME

(In the case of finn, company. AOP
etc., the names of the partners of the
finn, Directors, Membersof the AOP,
Manager of the Company etc.)
alongwftb tbeir J'AN details and last
known address.

7 LAST KNOWN ADDRESS

e AMOUNT OF ARREARS (RS.)

9 ASSESSMENT YEAR (S)

10 CATEGORY (1/11)

A veRIFICATION

i) In add it ion to normal recovery measures,
verification of elements of the check-list
done !YlNl

ii) Reference made to Directorate of Income
Tax (Systems) and action on information
received ~ any, taken (YIN)

iii) Reference made for matching of data with
that on ITOMS and action on infocmation
received ~ anv, taken !YIN)

iv) In case information from FIU-IND has
been provided by Directorateof Income
Tax (Recovery), action laken thereupon

I (V/N)



B IN CASE DEMAND RElATESTO
PENALTY

ii) The time for filing appeal before CIT(A)
expired without anyappeal having been

I presented (YlNl
i~ Appeal presented beforeCIT(A) has been

disposed of (YIN)

C NOTICE TO ASSESSEE FOR
PUBLICATION OF NAME IN CASE
OFCATEGORY-II

i) Notice for publishing ofname given to
assessee (YIN)

ii) Reply received and considered (YIN)

(Commissioner of Income Tax)
(Signature with stamp)

Place:
Date:

UNDERTAKING

This is to confirm that all efforts for recovery of arrear demand as indicated at S.No.
8 have been undertaken and the assessee is not traceable I demand is irrecoverable
in spite of all the efforts including those mentioned in A(i) to A(lv) .

2. It is also certified that the {time for filing appeal before CIT(A) has expired
without any appeal having been presented} I (appeal presented before CIT(A) has
been disposed of}. (Strike out whichever is not applicable)

3. It is also certified that a notice to the assessee for publication of name on the
website has been issued , the reply received and considered and it is a fit case for
publication of name on the website. (Applicable to category-II cases - please strike
out if not applicable.)

{CCITIDGIT}
(Signature with stamp)

Place:
Date:



ANNEXURE-lY

FORMAT IN WHICH NAMgS OF INCOME TAX DEFAULTERS SHALL BE PLACED ON THE WEBSITE

S.No. NAME OATE OF BIRTH! FATHER'S PAN LAST LAST AMOUNT ASSESSMENT CATEGORY OF INCOME TAX
DATE OF NAME KNOWN KNOWN OF TAl< YEAR (S) ASSESSEE AUTHORITY TO
INCOR PORATION ADDRESS SOURCE ARREAR WHOM

(In the case of OF (Re.) (NOT TRACEABLE INFORMATION
finn. company, INCOME or MAY BE
AOP ee., the NOilNADEaUATE PROVIDED
names ot the ASSE TS) (I.e. concerned
partnel'1 ofthe CommissIoner of
firm. Directors, IncomeTax)
Members of the
AOP, Manager
of the COmpany
etc.)

(1) (2) (3) (4) (5) (6) (7) (6) (9) (10)
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